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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH AT NEW DELHI

[Under Sections 18(1) read with Sections 14 & 15 of the
National Green Tribunal Act, 2010]
ORIGINAL APPLICATION NO.272 OF 2024

IN THE MATTER OF:-

DEEPANK KUMAR SHARMA & Ors. ... Applicant
Versus.

Union of India & Ors. ... Respondents

REJOINDER/REPLY ON BEHALF OF THE
APPLICANT TO THE ADDITIONAL AFFIDAVIT
FILED BY THE RESPONDENT NO.8
ALONGWITH AFFIDAVIT

MOST RESPECTFULLY SHEWETH:

PRELIMINARY OBJECTIONS:

1. That the answering respondent No. 8 played a fraud
with this Hon’ble Tribunal by placing misleading,
distorting and wrong facts before this Hon’ble Court. It
is submitted that the averments mentioned in the para
are incorrect which clearly shows that the answering
respondent played a fraud with this Hon’ble Tribunal. It
is submitted that in spite of directions issued by the
Tribunal, the said respondents even continue to violate
the law and started construction on the said land in
question mentioned in para III of the OA at page 17 &
18.
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2. ‘That It is submitted that the restraining order has been
passed under Section 107/116 Cr.PC. Even though a
report had been submitted by the Forest Department on
11.02.2024 that the respondents 8 are illegally cutting
mango trees. It is clear from the photograph that the
respondent is cutting colony on the said khasaras in
connivance with the respondent No.8 to 10. Copies of
the photographs which are showing the respondents
started cutting colony on the said land are annexed and
marked as ANNEXURE -R.8/1(Colly).

Brief Facts :

1. That it is submitted that the respondent no. 8 deposited
Rs.40,000/- on 14.03.2024 with the Forest
Department, Moradabad Circle, Moradabad. It shows
that the contradictory statements. Even though on
28.03.2024 the answering respondent deposited
Rs.1,95,000/- with the Forest Department, Moradabad
Circle, Moradabad. The respondent no.8 again
deposited Rs.1,65,000/- with the Forest Department,
Moradabad Circle, Moradabad on 30.05.2024. Hence,
the averments made in the reply are wrong and
contradictory to the factual aspects and it is vehemently
denied that on or after 29.01.2024 the answering
respondent has no relation with the land in question on

which there were green mango trees as shown in the
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photographs in the OA. A Copy of the said receipts are
attached herewith and marked as ANNEXURE-R.8/2
That the disputes in between the parties has no
relations in the present matter as the applicant raised
the issue in respect of the environment and illegally
cutting green mango trees from the said khasras in
connivance with the respondent no. 7 and with
respondent no. 1 to 6, as the applicants made several
complaints to the authority and even the respondent no.
1 to 7 did not heed upon the complaints of the
applicants. The same is clear from the reply filed by the
respondent no. 7 that he knows it very well that
respondent no. 8 to 10 after using Acid destroyed the
green mango trees and did not take any action against
them for the said act. The conduct of respondent no. 7
is very clear that in spite of the directions issued by this
Tribunal, the respondent did not appear till non-
bailable warrants issued by this Hon’ble Tribunal.
That the contents of para 4 of the preliminary objections
are wrong and hence the same are denied. The applicant
is placing photographs of the green mango trees and
after cutting the trees the barren land and thereafter
they are still cutting colonies on the said land and the
respondent no. 9 has been shown as the contacting
person/local person. It is strange that the contradictory
reply have been given by the respondent as he
categorically stated the trees are 80 years old and dried

and they are dangerous to the nearby passers. It is
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submitted that there was a huge chunk of land which
was having ‘Mango Bagh’ and not a single tree at the
side of road hence, the respondent no. 8 has given a
vague averment to save himself but it is clear that he
was in connivance with all other respondents and
deliberately cut the mango trees from the land. It is
submitted that Section 80 of the Act and from the
khatauni dated 04.06.2024 it is clear that the
answering respondent applied for khasra no. 1083 from
agriculture land to non-agriculture land and the
respondents in connivance with each other took
advantage of their own wrongs, which are basically not
now owned by the respondent No.8. A Copy of the
Khatauni dated 04.06.2024 is attached herewith and
marked ANNEXURE- R.8/3.

5. That it is submitted that the personal disputes have no
place in the present matter. The applicants came
forward to save the nature/environment from the hands
of said culprits who deliberately with an intent motive
destroy the ‘Mango Bagh’. The said fact also confirmed
by respondent no. 7 in his reply wherein he stated that
the respondent no. 8 used the Acid and thereafter,
destroy the trees.

6. That it is submitted that the respondent no. 8 is trying
to harp other issues to save himself and trying to divert

the environment issues into the property issue.

PARAWISE REPLY
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That the contents of para 1 of the Additional Affidavit
are wrong and denied. It is submitted that the
respondent no. 8 deposited fine of Rs.40,000/- on
14.03.2024 with the Forest Department, Moradabad
Circle, Moradabad. It shows that the contradictory
statements. Even though on 28.03.2024 the answering
respondent deposited Rs.1,95,000/- with the Forest
Department, Moradabad Circle, Moradabad. The
respondent no. 8 again deposited Rs.1,65,000/- with
the Forest Department, Moradabad Circle, Moradabad
on 30.05.2024. Hence, the averments made in the reply
are wrong and contradictory to the factual aspects and
it is vehemently denied that on or after 29.01.2024 the
answering respondent has no relation with the land in
question on which there were green mango trees as
shown in the photographs in the OA. It is irrelevant part
to mention herein that the respondent no. 7
categorically stated that the respondent no. 8 to 10 used
acid to dry and thereafter cut the trees.

That the contents of para 2 of the Additional Affidavit
are wrong and denied. the question before this Hon’ble
Tribunal is that whether the respondent no. 8 to 10
cause loss to the environment or not. The respondent
no. 11 in its additional affidavit filed a detailed
conclusion on the basis of law and judgment and in para
7 of the additional affidavit categorically stated that the

respondent was involve in environmental loss and there
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were the environmental compensation was examined in
accordance with law. It is worthwhile to submit is that
here in that the respondent No.11 imposed
Environmental Compensation per Tree Rs.4,57,483/-
and only calculated for 79 Trees i.e. Rs.3,61,41,229/-.
Even though the said calculation is not in accordance
with law. The total cutting of trees are 180 and the
Environmental Compensation should be
Rs.8,23,46,940/-.

That the contents of para 3 of the Additional Affidavit
are wrong and denied. It is clear from the submission
that the respondent arbitrarily acted and taken law in
their own hand. The official respondent were partly
active and their activeness came into the picture when
present matter was filed before this Hon’ble Tribunal
and only to save the places, they imposed the minor
penalty. It was also an arbitrary action of the official
respondent just only to eye-wash levied a minor penalty.
The minimum penalty as per the criteria stated in
additional affidavit by respondent no. 11 should be
adopted and imposed the penalty in accordance with the
said rough calculation.

That the contents of para 4 of the Additional Affidavit
are wrong and denied. The answering respondent
cannot bargain with the Hon’ble Tribunal as the
respondent committed offenses and in accordance with
the law the environmental compensation as stated by

respondent no. 11, should be calculated as per
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minimum laid down criteria. It is submitted that the
respondent no. 7 never came forward before this Hon’ble
Tribunal as after receiving the notices and when
warrants have been issued only thereafter, appeared
before this Hon’ble Tribunal and the authority also
managed by the respondent no. 8 and therefore just to
eye-wash taking plea that he paid the compensation.
When an offence committed by the respondent and
accepted his guilt before the Hon’ble Tribunal , now in
such circumstances he is liable to make payment of
environment laws, thus liable to pay Environmental
Compensation of Rs.8,23,46,940/- and also should be
punished in accordance with the law.

That the contents of para S of the Additional Affidavit
are wrong and denied. The environmental compensation
cannot be based on, as per the desire of respondent no.
8 but the same should be Rs.8,23,46,940/- and also
imposed other punishments in accordance with the law.
That the contents of para 6 of the Additional Affidavit
are wrong and denied for want of knowledge. It is clear
from the document that so called averment the
respondent applied for conversion and thereafter seek
permission to the authorities for cutting the trees and
change of use of land. The punishment of the offence is
not based on quantum of amount. The loss of
environment is an admitted fact by the respondent no.38,
thus they are liable to be punished as stated above by
the applicant and recovery of the same shall be affected,
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for the purposes to save the environment at the earliest.
The natural resources cannot be recovered by mere
imposition of fine but the offenders are to be punished
for their wrongs and a lesson should go to the General
Public that the environmental violations shall create
trouble for the violators as the respondent no.8 to 10.
That the contents of para 7 of the Additional Affidavit
are wrong and denied. The UPPCB was impleaded as
party in the matter and when they came to know that
the violation have been done, only thereafter, the
penalty was imposed as stated by respondent no.11 in
their additional affidavit dated 30.04.2025 (at page 478
to 486). The additional affidavit of the respondent no.11
may kindly be read as part and parcel of the present
para.

That the contents of para 8 of the Additional Affidavit -
are wrong and denied. The averments mentioned in para
are misleading and the respondent no.8 is trying to
mislead by alleging the applicant. The disputes in
between the applicant and the respondent no. 8 to 10
are inter-se disputes and nothing to do with the present
case.

That the contents of para 9 of the Additional Affidavit
are wrong and denied. The payment of the minor penalty
is also nothing to do with the environmental
compensation. The respondent tried to distort defects

and now trying not to pay the environmental



10.

11.

12.

13.

900
9

compensation as imposed by respondent no. 11 for 79
treesi.e. Rs.3,61,41,229/-.

That the contents of para 10 of the Additional Affidavit
are wrong and denied for want of knowledge. It is
submitted that no proof placed by the answering
respondent in respect of the averments. Even though
the said calculation is not in accordance with law. The
total cutting of trees are 180 and the Environmental
Compensation should be Rs.8,23,46,940/- minimum.
That the contents of para 11 of the Additional Affidavit
are wrong and denied for want of knowledge. It is
submitted that no proof pla;:ed by the answering
respondent in respect of the averments. Even though
the said calculation is not in accordance with law. The
total cutting of trees are 180 and the Environmental
Compensation should be Rs.8,23,46,940/- minimum.
Once an offence has been committed the accused
person should be punished in accordance with the law
strictly and stickiest action required when respondent
is dishonest and playing fraud with the Hon’ble
authority thus liable to be punished for maximum
punishment.

That the contents of para 12 of the Additional Affidavit
are wrong and denied for want of knowledge.

That the contents of para 13 of the Additional Affidavit
are wrong and denied for want of knowledge, Even
though it is clear that the misleading facts mentioned in
Annexure-RB.
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14. That the contents of para 14 of the Additional Affidavit
are wrong and denied. It is therefore, most respectfully
prayed that the prayer made in the additional affidavit
in para 14 may kindly be dismiss with heavy and
exemplary cost in the interest of justice.

It is further prayed that the respondent No.8 may kindly
be punished in accordance with law and also the
environmental compensation for 180 trees should be
recovered for a sum of Rs.8,23,46,940/- and also to be

punished in accordance with law.

To grant any other and further orders which may be
deemed fit and proper in the interest of the justice.

AND FOR THIS ACT OF KINDNESS THE APPLICANT, AS

ou”

Signature of the Applicant

IN DUTY BOUND, SHALL EVER PRAY.

New Delhi
DATED: 09]0¢[202¢

~

Advocates for the/Applicants
UB-33, IndraPrakash Building,
Barakhamba Road,

New Delhi

# 09871704611
verma.vishwendra@yahoo.co.in
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH AT NEW DELHI

[Under Sections 18(1) read with Sections 14 & 15 of the
National Green Tribunal Act, 2010]
ORIGINAL APPLICATION NO. 272 OF 2024

IN THE MATTER OF:-
DEEPANK KUMAR SHARMA & Ors. ... Applicant
Versus.
Union of India & Ors. ... Respondents
~ AFFIDAVIT

I, DEEPANK KUMAR SHARMA, S/o Shri Dinesh Kumar
Sharma, aged about ___ years, R/o 1810, Mandi Railway
road, Near Sarvodaya Inter College, Railway Road,
Pilakhuwa, Tehsil Hapur, U.P.. Presently at New Delhi, do

hereby solemnly affirm and state as under-

1. ThatI am the Applicant in the above mentioned matter
and as such I am well conversant with the facts and
circumstances of the case and hence I am competent to
swear this affidavit.

2. ‘That the contents of this reply to the additional affidavit

of respondent no. 8 has been drafted by my counsel as

per instructions and I have been read over the contents

thereof and I understood the same.
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3. That the contents of this reply are true and correct to

the best of my knowledge, information and belief, no

part of it is false and no material has been concealed

o

DEPONENT

therefrom.

VERIFICATION: ﬂ

. S Y3 JuN %
Verified at Delhi on this the f June, 2025 that the
contents of the aforesaid affidavit are true and correct to the
best of my knowledge, information and belief, no part of it is

false and no material has been concealed therefrom.

o

o DEPONEN
& & "
PO o

O?qu@ A Bt
A l

T /l:/o 1D

& NOTARY PUBLIC

4

0.9 JuN 2995
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PICS OF MAN TREES GARDEN AT MANDAWAR ~-BIJNOR RO & MANGO
TREES GARDEN AT MANDAWAR-CHANDAK ROAD, MANDAWAR AFTER
CUTTING OF MANGO TREES

L GPS Map Camera
Srege WYY AR, IAX HERA, WA
FARH+WHF, 3rega wvgr QivR, I9% 423 246721, Ra
Lat 29.492419°
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25/04/24 0B:52 AM GMT +05:30
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:Qj GPS Map Camera |
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;Q; GPS Map Camera
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Mandawar, Uttar Pradesh, s3TRa

FAFG+WQG, Mandawar, Uttar Pradesh 248721, 4Rd
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Long 7812703°
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I. ' GPS Map Camera
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910

EHHTe AU, I9 UART, WA
FAPMHVPH, SFiTe A94R, IR W& 246721, HRa

Lat 28.486116°
Long 78.134078°
25/04/24 08:27 AM GMT +05:30

"y

:QJ GPS Map Camera
FAPM+VPH, @vsres S191gY, 3<% U39 246721, wRd

Lat 28.486116°
Long 78.134078°
25/04/24 ()%:27 AM GMT +05:30




B HiEars, 99T 939, YRa

o faoR - eRgr A, wisars, I wdar 246721, MRa
Lat 29.479851°
Long 78.127045°
25/04/24 09:27 AM GMT +05:30

5 Lo > 39
- ‘ﬁ?‘;_-'_a--..‘ ah
AP N (- . I

HiZa1S, 39X U3 e, W

ot - gz unl, sisars, s wker 246721, WG
Lat 25.479851°

Long 78127045°

25/04/24 09:27 AM GMT +05:30

Q GPS Map Camera




912 -




2

913










916




¥ AT 2 =y .
» { e S : = L r—_._'-"'-;?-—-— TR iy -
e — A S 3 bl
..—. it S aitan - e

By '-"
-. 3 %— s

LD S




918




eiatues dey sd9 P




[




»

,{d GPS Map Camera |

n
i
E
3]
a
i}
w
a







N
D

923

4

caauey “._.-_L =4




e

924




925 K

3 ¥ Douro w06 /Ao /03 /24

BY GEH......... A2
g-q’? .m;_sqi-ij-;g._xtlo-q-i‘ SiaererEvsEnsianas

1411 <9 ¥ g T TAf Fo SR e wveRR | 2~ Ao Blw T Ho
PEE 0 Mo wTel AR ASR & TRAT W (@ ) 4000000 (ST
H ) Al 9IR A 919a IS B G 68 / RoFR /202324 & ufER

el 14.03.2024 |

rﬁﬂ%ﬁtﬁw

AnyScanner




926 2° .
‘ | | “ '..-‘- WF;{";

e | _ - T THMy aryEEr
=y /le— @6[ IZS/I\L?f <Y 670,80 am, fRTAR

N .

TH B~ .oveorne N

<t

..:.-aa?i;, ,,,,,,,,, *mﬁ‘ﬂ‘i”f \.:_.: .......................................
" ,.__v o ;% f ﬂ's‘;' G"M ]....;,ur;q;:r.............m,.._ |
......... £ i".:’f.‘?f... kekd “"-5‘ it & ?xf“wf”'ww* Sk W
----------------------- LR R R R s e S '
gam atﬁ (eaa?r ), Hereo =0 (graﬁ% |
"W‘ %«ggﬁwfmz Joogogi Bl VB o A e |

%
A
{ “‘f"‘"*}f: Notery Y

5. Badwam Singh § ., |
{ Distt H.Q, 8ijnos ¥
R. No. 1817 -
2000

m AnyScanner



927 26

$3 Joomo dEIT -3 SoeRo dE@—13 /AR /03 /24 |

TH HeEl........... 4230,

1~ 339 FAR vt g7 g GAR wl Po TSR | HERnT| 2— i
I aifeTg Ao W0 HTE IR AUSRR TEdie 9 Rrell ReER § W (@

H) 19000000 (IEr ¥ ) U WG A6 BOR HIF 9 W o9 9E
75 / TaSTHIR / 2023—24 & YA YLHT SFRINT |

feTd 28.03.2024 |

@ AnyScanner



928 2T

j?"' M2 ) it 5\°£‘"‘”§ L= 5 ;'aq mﬁ‘r: frigar
gTe. K16 AT, [99AR

",@&} TRER. - —‘I‘f}c.; AR T b ",i;',i:%"?’fw,ﬁ( M o4 #f«é %
S g ‘”’**“**“"7”"3’..i?f‘.,,.i'f.%’.‘i{.f??'?.‘::?f’:.fff:%%tfs:.:fi‘f:ff:.fﬁ.jtrr.::it
B ecormarbiteangecien f(? m - VO ﬁ th;; r\:jm&’u’ #E?{Z{”?
i T (SR H)ooooeenee (gt )"".: ...... o

©
AnyScanner



929 .

$3 oo TET T3 a0 TEar 14 / RFHR /03 /24 |

g_':ﬁ m..;.-,_.;._;_.;.......'.-.-'.'.'...'..'......'.--.a,....

1— AT qF oA o Ho welend avskR | 2- 99 IF o9 RiE Fo
FaferT & BT (3T #) 16500000 (T # ) TH A HHG FAR A
It B e 76/ RSHR /202324 P UfET TeEE EERIT |

fedTe 30.05.2024 |

ﬁ'ﬁ’ﬁ?l

_ BrwvScanner



_: -y i '.v. ...... aa s ey 1‘1 ;ij ..... ;W ?-,-, s W W 9.:"‘,‘\ ‘3!:_' e

wa_} ﬁ?g;;g{i \S”}i 'g‘}k"ib‘}' f}.ﬂ«,*ﬁzx mf;«’fﬁ""ﬁi(f 2?-92&",?, sasdewieianasenss

T& B YRS,y
&i:';' fan -v)é‘ };"i"‘%'; é»yﬁn‘?"ur"‘i‘ ,ﬂ 'ﬁff‘??ﬁl&-“

1¢.¢¢p e

s, (31T ). o *‘5 “’?M Q i1 =2 i) '

“"T'_F_ i ; i o 7 ‘; 4..-
; \:?_. '.:_._. L g .s?i L e ( 1_.:} -3 *{1}»

c'-.c--w)_o--_»»uso-ot-lo 0:90¢c&n0¢-¢-'lt.l»ilo LEE LR Y EER R R
Sl

3 'pca&'ara»;ac.o-----cnpoca_cooo.cu--v-o--v'-'-.v' ..............

F
?(!{, /,;?; fu

A; (arouo) 1-affE -7-12-20-400 §EH (et /ot )

f:r”a S

i ] )
.

*‘%f W)» --
j, (( NEHE Nuf"f ) '

?*{ 5. Salwant Sinah ) *

l.. t. H. ﬂ‘ {‘H]“m }
R 1_ w7 S ¥ %\/

e
AnyScanner



4«0

931

04/06/2024, 11:33

7

2

wy BHULEKH

._..\.wm_ Uitar Pradesh

upbhulekh.gov.infpublic/public_rariaction/captchamatche

3 € | Hind v
04/Jun/2024 11:30:46
TEEE: 112169 T (o) e (wew)  wede el s P weeftad: 1426-1431 (0130, 2018 9309W, 2024) w1 (1)@ 00331

oft ;12 / fir <t ey siftrert Sreriew 3 2

TR 1

e W B = e

uftr =1 e

TR 1 3

wqu/

v
Aw/fr-afa-sees-
e A / S
g / AERAO (FH~H
R i) IHa = 50
(6-9 = 3 3f%) / war
| eufafey (v ¥)

@)

T A/ e 3G ST Sl S G [ e

=1 fo /=i =T 3TER

(4)

(5)
T (e i)

(6)
MEFFA
SEAPEI(Ro)

(8) (9)
e TR A
#(e) |

e ©

1083

1) 381 AW THIfE10
2 EiR0TeE B
10
e EAgeRATT
2) FOERM/H0
FeE/M0 MO T
T el HUERR

1) T =T (Fedier®) /T202413160100607

/11-03-2024 /R4

1373%0

1083(1121691083000012)

0.7970

1)
M
2)-

1) 0.00
0.4590
2)

0.3380

0.7970 |

FATR-TF % Sa%ho- I SOFeH U 0 9 (R e MU - T e TR SRR el T o] At - 170 2IE A U I (FeRa)

TR0/ T

wfts f

o R T

https:/lupbhulekh.gov.in/public/public_ror/action/captchamatche

1/3



4\

932

04/06/2024, 11:33 upbhulekh.gov.in/public/public_rorfaction/captchamatche

O EAHT (e gf)

04/Jun/2024 11:30:46

THFENF: 112169 W AW (GUA) : R (eE) wedle: el g Rl woeftad: 1426-1431 (01 29, 2018 305w, 2024)  weT: 1 (1) @ de : 00331
(10) (1) (12) (13) (14) (15) (16)
T W | et /Rt e T G0 A | EF R SPE(Re) | TR < A / TR U TE e (o)
AT AT S HEA / S Yeve A S T I / R H0 (R 9 3iE)
i ) o sm / fefdem | @i/ S0 (R w490 (6-9 vaR ¥ ai) fwar/
TR A (gem) / Rfses M 34) S ¥ 0 wrfifdy (e 29)
weaER feiw (6-9 T % 3iE) /

e/ sl (sEae

®)
1) Tretes wamrre (dedier) 1.1)RwsmeE/ | 1083(1121691083000012) | 1.1) 1.1) B0sRm/AA0 mEE/M0 A0 | 1083(1121691083000012) | 1.1)
[T202413160100607 /11- | <0 2= yey/ROHT 0.3380 | WK HE S AUSRET 0.3380
03-2024 /= [PAWAN 7@ 0
SINGH (REVENUE TSR
INSPECTOR) /12-03- (3 &
2024 0.4590)

1) Hfer & v (ar1 BO) : 143150-~rarer Iafretat e g are 60 2-202413161601811 33 SR Wi ST 3090 TR Sfavi amr 80 310 3090 1O ke 2006 W i 13.2.2024 i 1
o o eefterere R ot e R 09.02.2024 7 WA A RO0 W26 5w HRT 80(2)3090TSe wfia-2006 wefer itk <t 1 if 1 o e v nue aeefen o v R w g wilkt
142660-1431%0 3 @RTE0 331 5 TRTH0 1083 w0 0.79720 3 & 0.459%0 =140 1093 Ha10.68680 T MI 10 1094 THaN 0. 16420 et 03 ¥ Tt Tohal 1.30980 T 44.70%0 1 %1 9r7 80(2)
30 90 TSt w2006 H3fRnfda wal ¥ sl sl wdm Y afa R s d ) T e S sl v S Ryt sl Bt sftofle oo it gemst o et St ao ufty w fef oy
farior s vt Rl 3 i Pt 3 s s S e v 3 Rl spavd g R g oft R R fieg S R P se 50 w0 st e e s g B f
T o R B T 2 Heon e e g omnth sederer % ane R 00.02.2024 vy sl v 3w o sin @t 20100 6.3.2024 (e semac : PAWAN SINGH/06-03-2024 )

(17) iy 3 e 3 Rrannfte o S o el we

(18) serew/shus-1n € =il (Rl
(18.1 yeieer By =it (2 (e Sveren S w1 m/eRvefsives w1 ReAiew/amofiy s1der de/erer(ftm-ul-gw)) «

(18,2 eirgen B i TR (TouT Imeran 3 w1 TRy/ee/eleres-b &1 R/ Ry srdes seavaner( R aid-wms) :
(19) snfir :
v et il

https://upbhulekh.gov.in/public/public_ror/action/captchamatche 2/3



A

933

04/06/2024, 11:33 upbhulekh.gov.in/public/public_ror/action/captchamatche

30 TAMT (A i)

04/Jun/2024 11:30:46

T EnE ;112169 THH A (ROA) W (WHR)  dedla: BOAR wme MR waetad : 1426-1431 (01 9EE, 2018 & 30 5w, 2024)

2 1 {1)@m g : 00331

FOT I EE W QIR (s () % e e R A e et ) i e go w e

Disclaimen. @ =52 amsR Wi E aedie sveer e van dlon ) Sy & o & e 5B a & s st

o

Above contentis for information, The infern

e

portalfC8C/Tehst Compuler Centre,

Software Powered By: Nationa! Informatics Center, Uttar Pradesh State Unit, Lucknow.

ation provided onfine s tpdated and no physical visit is reguired. For Certified copy, apply through e-district

https:ffupbhulekh.gov.in/public/public_rorfaction/captechamatche

313



6/9/25, 415 PM Yahoo Mail - DEEF@Ig(ﬂIAR SHARMA VS UNION OF INDIA & ANR
43

DEEPANK KUMAR SHARMA VS UNION OF INDIA & ANR

From: Vishwendra Verma (verma.vishwendra@yahoo.co.in)

To: secy_moef@nic.in; csup@nic.in; dmbij@nic.in; sdmbi-up@nic.in; spbjr-up@nic.in; sho-mandawar.bi@up.gov.in; sprabi-
up@nic.in; dfosfbi-up@nic.in; roghaziabad@uppcb.com; akhileshsinghadvocate@ gmail.com

Date. Monday 9 June, 2025 at 04:14 pm IST

Respected Sir/ma‘am,

Please find the file attached herewith.

Thanking you,
Warm Regards,

Vishwendra Verma
Advocate

M/s. NSV LAW ASSOCIATES
Advocates, Solicitors & Consultants
UB-33, IndraPrakash Building

21, Barakhamba Road, Connaught Place,
New Delhi 110 001 (INDIA)

Tel: +91 9871704611, 7683073187

deepank kumar sharma vs union of india & anr.pdf
> 5.5MB
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